NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI BENCH

(IB)-230(ND)2019

CORAM:

PRESENT: DR. V. K. SUBBURAJ MS. INA MALHOTRA
HON’BLE MEMBER(T) HON’BLE MEMBER (J)

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING BEFORE NEW
DELHI BENCH OF THE NATIONAL COMPANY LAW TRIBUNAL ON
21.05.2019

NAME OF THE COMPANY: M/s. Satyam Enterprises V/s. M/s. Glide
Chem Pvt. Ltd.

SECTION OF THE COMPANIES ACT: 9 of IBC, 2016
S.NO. NAME DESIGNATION REPRESENTATION SIGNATURE

Present: Mr. Rajesh Kumar and Ms. Chetna Bisht, Advocates for the
Petitioner

ORDER

CA 636/2019 has been filed by the Operational Creditor praying for
termination of the CIR process on grounds that his claim has been settled. It
is also drawn to the notice of this Bench that no steps have been taken
pursuant to the order dated 14.05.2019 admitting the resolution process. No
publication has been effected and therefore no claims have been collated.

The submissions made in the application are supported by an affidavit. In
view of the same, the CIR process stands permitted. Corporate Debtor is
released from the rigours of the moratorium and is permitted to function from
its own board.

Petition stands disposed off. Any date fixed in this case stands cancelled. File
be consigned to records.
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